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[Shri Rohanlal Chaturvedi]
considered by our officers and by the

Minjstry and a decision will be taken
on the over all conversions and exten-
sions.

Then, Sir, a point was raised about
water supply, the taps not being opened
at the right time. We can see to it that
there is no difficulty as far as water faci-
lities Lo passengers are concerned. It
was also said that the taps are opened just
before the train time. I will lock into
this matter. But I may just point out that
our main function is to see that the passen-
gers boarding the trains at the stations
or those who get down from the tiains,
they get water. But anyway, T will certainly
look into the point which has been made
by the hon. Member.

Then Shri Lokanath Misra raised the
point about Talcher line. He stressed
that the survey should be completed.
For his information I may say that the
sutvey is scheduled to be completed by
June 1g970. With regard to catering, some
mention was made about the service
conditions and uniforms of the employees.
We will certainly look into it.

Then Mr. Bhupesh Gupta raised some
point. As soon as this news was read
in the Amrita Bazar Patrika by the Minister
who is sitting here, he asked for a report
on four points : (1) Facts (2) Loss (3)
Persons responsible  (4) Action proposed.
This is 2 newspaper report and we cannot
say how far it is correct but we have
cailed for the facts and then we will con-
sider what action can be taken.

I am thankful to the hon. Members
for making other points also and they will
be borne in mind by us.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question
is :

“That the Bill be returned.”

The molion was adopled.

(1) THE APPROPRIATION (NO. 5)
BILL, 1969

(a) THE APPROPRIATION (NO. 6)
BILL, 1969

THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI

[RAJYA SABHA]

Appropriation (No. 6) 5556
Bill, 1969
R. K. KHADILKAR, : Sir, I beg to

move

“That the Bill to provide for the
authorisation of appropriation of moneys
out of the Consolidated Fund of India
to meet the amounts spent on certain
services during the financial year ended
on the 31st day of March, 1468, in excess
of the amounts granted for those services
and for that year, as passed by the Lok
Sabha, be taken into consideration.”

Sir, the Bill arises out of the Demands
for Excess Grants relating to the year
1967-68, voted by the Lok Sabha on the
20th December, 1969, and the expendituie
chaiged on the Consolidated Fund of
India and incurred in excess of the sanc-
tioned Appropriations for that year. The
reasons which led to the excesses have
been explained in the foot-notes below
each Demand or Appropriation in the
Statement of Demands for Fxcess Grants
which has already been circulated to
the hon. Members.

As the House is aware, excesses over
appropriations are revealed after the
Appropriation Accounts are compiled by
the Comptroller and .Auditor-General or
the Defence Accounts authotities, as the
case may be. These excesses are, in the
first instance, required to be scrutinised
by the Public Accounts Committee
under Rule 308(4) of the Rules of Pro-
cedure and Conduct of Busmess in Lok
Sabha and it is only after the Committee
have looked into the facts of each case
and recommended their regularisation that
the matter is brought before Parliament.
The excesses for 1967-68 were scrutinised
by the Public Accounts Committee in
their sitting held on the 16th July, 196g.
The Committee have. in para 2.39 of their
Eighty-third Report (Fourth Lok Sabha),
presented to Parliament on the 28th July,
1969, recommended the regularisation of
these excesses. The Demands for which Par-
liament has been approached for regulari-
sation relate to Civil, Defence Services
and Posts and Telegraphs for 1967-68
and follow the above recommendations
of the Public Accounts Committee. 1
do not, therefore, propose to take the time
of the House to ecxplain these excesses
in detail. These demands were laid on
the Table of the House in the last Session
on the 22nd August, 1969.

Hon. Members may well enquire why
these excesses arise and why they cannot
be avoided. The payments on Govern-
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ment account are made by a large number
of disbursing officers spread all over the
country and inevitably there is a timelag
of several weeks before the transactions
relating to each Grant or Appropiistion
can be colleted and biought to account
against the sanctioned Grant or Appro-
priation. It does happen sometimes that
towards the later part of the year, unfore-
seen or urgent expenditure on security or
operational needs or due to heavy rains
and the like, has to be incurred or book
adjustments are made by the Accounts
Officers after the close of the year. There
are also items like pensions where precise
estimation is not possible. As a result
of such factors, excesses arise and ofien
come to notice when it is too late to go
in for additional provision. Such excesses
are, howevet, not significant, as is evident
from the fact that out of a total of 148
Grants and Appropriations for the year
1967-68, excesses occurred only under
20 Grants and Appropriations and the
total excess of Rs. 26+06 crores constitutes
only about c+18 per cent. of the total
amount of sanctioned Grants and Appro-
priations for the year. The actual expendi-
ture in 1967-68 was about Rs. 14,589 05
crores against Grants/Appropriations amo-
unting to about Rs. 14,760°08 crores.
Thus, there was a net saving of about
Rs. 17103 crores, even after allowing
for the excess of Rs. 26:06 croves in res-
pect of some Grants/Appropriations. Never-
theless, T would like to assure the House
that every possible effort is made and will
be made to avoid such excesses or reduce
them to the minimum.

Sir, T move.

Sir, now I will move another Bill,
the Appropriation (No. 6) Bill, 196g.

Sir, I beg to move :

“That the Bill to authorise payment
and appropriation of certain further sums
from and out of the Consolidated
Fund of India for the services of the
financial year 196g-70, as passed by
the Lok Sabha, be taken into consi-
deration.”

Sir, this Bill arises out of the Supple-
mentary Demands for Grants of Rs.
1,851+ 04 lakhs voted by the Lok Sabha on
the 20th December, 1969 and cxpenditure
of Rs. 70 thousand charged on the Conso-
lidated Fund of India as detailed in the
Supplementary Demands Statement laid
before the House on the 8th Decem-
ber, 1969. As full explanations have
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already been given in that statement, I
would confine myself to a few introductory
remarks on some of the items for which
additional provision is required. The
amounts included in this batch of Supple-
mentary Demands represent the unavoid-
able minimum additonal requirements
which have arisen after the passing of
the st Batch of Supplementary Demands
for Grants in August, 1969. Out of the
total requirements of Rs. 1,851.74 lakhs,
Rs. 346.73 lakhs are on Revenue account
and Rs. 1,505.01 lakhs are for expenditure
to be met from Capital and disbursement
of Loans and Advanccs. The total re-
quirement of Rs. 1,851.74 lakhs will be
set off to the extent of Rs. 1,019.34
lakhs on account of receipts, recoveries,
etc., the net outgo arising from these
Supplementary Demands being Rs.
832.40 lakhs.

Of the various items constituting the
Supplementary Demands, I might mention
that Rs. 1,425 lakhs are for the payment
of interim compensation to 14 erstwhile
banking companics consequent on their
nationalisation, Rs. 212 lakhs for payment
of additional net proceeds on account of
entertainment tax, terminal tax, motor
vehicles tax and betting tax to the local
bodies in Delhi and Rs. 8o lakhs for
investment in the equity capital of the
Rural Electrification Corporation.  The
Supplementary Demands also make pro-
visions for Rs. 54.57 lakhs and Rs. 21.70
lakhs for increased expenditure of Lok
Sabha and Rajya Sabha respectively
mainly as a result of increased daily
allowance and other facilities allowed to
the Members of Parliament under the
Salaries and Allowances of Members of
Parliament (Amendment) Act, 1969, and
Rs. 44 lakhs for the operation of a ‘Travel
Promotion Scheme’ for passengers of Indian
origin travelling by air between U. K.
and India.

Two token Votes of Rs. 1,000 each have
also been sought for giving an additional
loan to Indian Drugs and Pharmaceuticals
Ltd. for its additional requirements of
working capital neccssitated by antici-
pated increasc in its cash deficit by Rs.
310 lakhs and for the expenditure of the
Narmada Water Disputes Tribunal. The
expenditure on these items during the
current year is expected to be met from
savings within the respective Grants.

Sir, I move.

The questions were proposed.
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5 P.M.

KUMARI SHANTA VASISHT
(Delhi) : Sir, T do not know whether
on our side these mikes have been deli-
berately put out—they are not working -
or we are not supposed to speak or whether
we are supposed to have better throats.
I do not know, but none of those seems to
be working.
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THE VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN) : No, no; they

are working.

KUMARI SHANTA  VASISHT
Sir, I would like to point out a few things
which 1 think are very necessary.

My first point is I want the Government
to bring forward a Bill in this Housc
making rules and regulations for the secre-
tariates of the Lok Sabha and the Rajya
Sabha as enjoined in the Constitution of
India. They are supposed to formulate
a Bill governing the recruitment and service
conditions of the staff in the secretariats
of the Rajya Sabha and the Lok Sabha
but they have not donc it so far. The
interim provision was that the President
in consultation with the Speaker and the
Chairman of this House would make
rules for their recruitment, service condi-
tions, etc. and that until a Bill is passed
for the purpose that sort of interim arrange-
ment would operate. I think the Govern-
ment has failed all these years in not
bringing forward a Bill for passage
here governing the recruitment and service
conditions of the staff of the secretariats
of the Lok Sabha and the Rajya Sabha
and in this connection I would like to
read out article g8 of the Constitution of
India which says :

“(2) Parliament may by law re-
gulate the recruitment, and the con-
ditions of service of persons appointed,
to the secretarial staff of either House of
Parliament.

(3) Until provision is made by Parlia-
ment under clause (2), the Presi-
dent may, after consultation with the
Speaker of the House of the People or
the Chairman of the Council of States,
as the case may be, make rules regulat-
ing the recruitment, and the conditions
of service of persons appointed, to the
secretarial staff of the House of the
People or the Council of States, and
any rules so made shall have effect
subject to the provisions of any law
made under the said clause.”

Under section (2) of article 98 Parliament
has to make laws regulating the recruit-
ment and service conditions of persons
appointed to the secretarial staff of either
House of Parliament. This has not been
done by the Government so far. [ think
for years and years the Government have
forgotten that they are suppoced to make
and pass such a Bill providing for the
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recruitment and service conditions of the
staff of these two secretariats. To continue
with the transitional, temporary and
interim arrangement is not a satisfactory
arrangement. Unless such a Bill is passed
we are not in a position to say anything
about them or to highlight their diffi-
culties and we are prevented from
saying anything for or against their con-
ditions of work etc. and it is not proper.
Unless this Bill is passed, these things
cannot come before the House. There-
forc I want that the Government should
pass the Bill immediately. In the next
session itself they should bring forward
a Bill so that the terms and conditions
of recruitment and service of the staff of
the two secretariats can be taken care of
and governed by provisions of the law
rather than by a Committee of three people
headed by the President of India. Of
course we have great respect for the Head
of our Government but what has to be done
according to the Constitution of India
should not be done away with. The nece-
ssary law should he brought into existence.

Secondly, I would like to point out a
few things about the public sector. Our
friends, particularly friends like Mr.
Bhupesh Gupta, the Young Turks and
others have been swooning because of the
Faridabad speeches on the public sector
and so on. They have been deeply dis-
turbed but I may refresh their memory
that in 1966 when Shrimati Indira Gandhi
took charge as the Prime Minister of the
country she was invited by the Federation
of Indian Chambers of Commerce and
Industry and shc addressed the annual
meeting of the Federation as the Prime
Ministers always address the annual meet-
ings of the Federation of Indian Chambers
of Commerce and Industry and the head-
line in one of the local newspapers report-
ing that speech was ‘P. M. Raps Public
Sector’. That was the main banner
headline at that time.

AN HON. MEMBER : Which news-
paper ?

KUMARI SHANTA  VASISHT :
Onc of the local English dailies. I shall
show you that newspaper and you will
appreciate my point.

SHRI C. D. PANDE (Uttar Pradesh) :
He was more right then. '
KUMARI SHANTA  VASISHT :
Let us be objective in this. Therefore I
say people are suddenly swooning at the
Faridabad speeches and at what has
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heen said about the public sector there
but when this criticsm came no protest
came from anyone that the public sector
had been criticised I did worry about 1t
because I do not relish the criticism of the
pu.bl_xc sector whether 1t come. from Prime
Minister Indira Gandhi or from the Con-
gress leader Nyalingappaji. But then
she did make this citicsm about the
mcﬂi_cu:ncy and shortcoming. of the
public sector aad she also said some other
things at that meetng and I will quote
a little bit of whatshe said. Then we
had criticsed this and 1 may tell my
friends that I was at that side then. Here

is the “Hindustan Times” of 13-3-66. It
Savs

‘“Prime  Mimster Indira Gandhi
today favoured the ehmination of unne-
ecssary controls and said that the entire
structure of controls was under review.”

And the heading of this item of news

was : ‘P, M, for fcwer controls’. 1T
ot P ols’. Tt says

“The Prime Mimster ought the co-
operation of the busmess commumty
m overcomng the difficult economic
“ituation in the country. She welcomed
the Federation President Kirloskar's
plea for responsible enterprises and res-
ponsive Government’’,

Furthe-more she sav~ that thc Government
has no mtention of beng ngid about
anything and that wa. generally her
attitude tll about three months back if
1 may say so In this connection she
referred to the 1emoval of controls on
stecl, pig iron. cement and “o on and said
that in the conditions of today they cannot
immed 'atel_v remove the controls over
fooglgrams. We also saw after the March,
1966 speech gradually controls on steel,
cement and  foodgrams were  removed
about which again we bhad protested in
this House. Iaen Mr Guyral had cri-
tiised at that ume that controls on cemect
etc. should not be rumoved because that
w:ould raise the prices. Much as  Mr
Gural  and myself may differ bat  Shri
Guyjral too eriticised the removal of controls
then I would remmd the House that
m that speech before the Federation of
Ind.an  Chambers of Commerce and
Industry she did sav that she was teview-
ing the entire structure of controls and
she thought pethap. it would be psible
to remove all these controls. And the
c;mtrols, as 1 said, were duly removed
Aba
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We have protested about it each time some
control was removed and we said that
until such time as we had all the commo-
dities i such plentiful quantities the
controls would have to be kept for a proper
distribution of those commodities bat they
were determined to do away with the
controls, and the control werc done away
with. Such a promise was made in this
speech of the Prime Minster hefore the
Federation ; she al,o said numerous other
thing> about wastage, burcaucracy and so
on and 1 felt a little bit of anxiety about
her crticsm but a large number  of
Members did not scem to worry about it.
I would lke thzm to go through the news-
papers of that time and they would find
a lot of criticism coming from Shrimati
Indira Gandhi about the public sector
Faridabad for them has become a red
rag. Whenever they want to condemn
anvbody they start with Faridabad and
end with Fauidabad but they should sce
what her statement was at that time.
And it was later on followed by devalua-
tion becau e they wanted money and the
case was al o proved if 1 may say so
I may be repeating but I hope the

hon Mmi-tes  will not talk  of
vilification if we reiterate here those
statcments which have not been  con-
tradicted by the authonties  con-

cerned at that umc about devaluation.
In the begmning the Government denied
and said, no, no, we have not done 1t
under anybody’s pressure but later on
from some of the ieports of the UN.,
reports of the Monetary Fund aad so
on and alo fiom ihe Umted States it
became clear that we were told that unless
we devalued our curtencv aid will not be
forthcoming Therefore to get aid they
devalued the currency. The Govern-
ment in the beginning demed it Later
on when the International Monetary
Fund and the Baak, «tc gave their reports
they con'aintd the information that their
aid would not be forthcomung if the
Iudian Government did not devalue the
ruper  The Prime Minister had duly put
her signature on devaluation without
thinking twice about it. She jolly well
knew that exports would not go up by
300 per cent, but the rupce was devalued.
Recently the Government had supplied
us with figures of exports during the last
few years, Up till todav our exports have
not gone up by cven fifty per cent as  per
figres suppliedlby  the Government, leate
aside 300 per cent, whch liope they were
putting out at that time. At the time, in
blind faith or blindly the devaluation step.
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was taken by the Government in a rather
irresponsible manner, in a very short-
sighted manner. That was not going to
help the country.  The result is that till
today, although so manyv vyears have
passed, although four vears have passed
when the rupee was devalued, the Govern-
ment have not been able to raise our exports
much. Leave aside the question of 300 per
cent.’ if you bring it to the predevaluation
level, the increase would be hardly one
and a half times or so. The value of the
rupec i3 much less now, having been
devalued. The figares were given by
the Government recently, about a month
back, beforc the Session started. Govern-
ment had circulated some papers. I
am sorry I have not got them with me
now, but the Government can refer to
‘itheir own information supplied to MPs.
Qur exports have gone up hardly by very
much. In some years it was ten per
cent, nine per cent, fourteen per cent,
or twenty per cent. The total exports
expansion may not even be thirty ot forty
per cent, leave aside the 300 per cent,

MR. DEPUTY CHAIRMAN : You
should wind up.

"KUMARI SHANTA  VASISHT

I am taking the time of my Party, It is
not a question of winding up. I waat to
know the time allotted to my Party.
You, Sir, have heen an hon. Member of
the Opposition and you should appreciate
that if the Government tries to put me
down like that. T will have to fight back
further and further. In their own interest
they should not challenge me all the time
It will not pay them at all. Are we taking
hoth the Appropriation Bills together or
one and how much is the time allotted.

SHRI KRISHAN KANT (Haryana) : -
We would like you to speak. We do not
want you to give up.

KUMARI SHANTA  VASISHT

I was saying a little about the public
sector. They make a fetish of it without
cven having much faith i it. Tt was
revolting to me at that time. At
least Mr. Gujral condemned the removal
of controls at that time. None of these
people raised their little finger. 1 was
very anxious about it and I remember it
cver now. [t has been in my mind all
thesc years,

Then, I would point to a small matter
in the Ministry. Much as I appreciate
Shri Karan Singh’s outlook, I am glad
that the Ministry has dropped the idea
of making the su-called revolving tower,
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as though the Western people have not
seen a revolving tower. It would be good
for the Tourist Ministry to show them
the development projects in the country,
which they appreciate much more. Fur-
thermore they are, with the reported
approval of Mis. Gaudhi, going to bring
geisha girls from Japan to promote the
tourist programme in this country.

and

SHRI OM MEHTA (Jammu
Kashmir) : No. no.
KUMARI SUANTA  VASISHT :

1 am sure that the Government should
not have thought of promoting tourism
by such undesirable means and by wiong
methods. All Members, many Members
of this House do not want it. We have...

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI) : May [ interrupt the hon.
Member and say that this news is not
correct ? -

KUMARI SHANTA VASISHT
This is a news report in the Statesman
of .

MR. DEPUTY-CHATRMAN It
has been denied by the Government.

SHRI K. S. CHAVDA (Gujarat) :
It has been printed in the Blitz, last page.

SHR1 B. T. KEMPARAJ (Mysore) :
The Miaister, while replying. may reply
to .t. Let her go on.

| (Interruptions)

KUMARI SHANTA VASISHT : This
is a news item in the Statesman of the 15th
December and today’s latest Blitz has also
made a full page news of this condemaing

" i this thing. The Government should be

very circful in giving patrenage to such
things. They should not indulge in such
athing. Why should they try to get them ?
The Government should hive contradi-
cted this news if it was incorrect. Our
foreign exhaange should not be wasted.
Such an undesirable thing should not
be introduced in our country. T think it
is going from bad to worse. Anvhow
the Government should do away with
that and do away with some other uscless
things also in the name of night clubs,
tourist programmes and othet undesirable
activities. The Government should: tase
this part of it seriously. They should no,

|
\
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expose the country and society to such
undesirable mflucnces from abroad.
They come there. They take 1oot m the
country. Then, they spread. Then, they
become part of our normal life and we
will forget to protest against them.
In due course we begin to take it and accept
it as part of our normal life. The Govern-
ment has a certain responsibility, as
we have also, to maintain certain modes
and standards. This is not the way to
practically commercialise women, com-
mercialise this or commercialise that.
As I saidjearlier, in the airlines when they
take these air hostesses, they have to look
bewitching beauties, which brings down
the heautiful name of Indian womanhood,
brings down the dignity of women. [
am saying so :n humility. Ow women are
respected much more without their having
to look so ravishing. 1t is very wrong
and still they want to make them look
so ravishing, as if the tourists will come
only to look at them. As I pointed
out earlier, and T repeat it with humility,
the Tourist Minister should think again
about it and review this part of their
policy rather than review the controls.

Then, 1 would say that they would be
again puttine out some very obnoxious
and undesirable calendar for which there
will be a scramble from 21l the people.
They put out suchk use.ess and undesirable
calendars that they often lack ar v aeschetic
sense. 1 object to that and it should not
be allowed at all. Then, I would lke. .

MR. DEPUTY CHAIRMAN : You

have taken about eighteen or twenty
minutes.
KUMAR] SHANTA  VASISHT

How much my Party is allowed ? Half
an hour or so?

MR. DEPUTY CHAIRMAN No,
"o, you are wrong. The whole discussion
is for two hours, all the three stages.

KUMARI SHANTA VASISHT
Two Bills or onc Bill.

MR. DEPUTY CHAIRMAN : Both
the Bills are being taken tegether. Some
time will have to he allotted for the

Government and I think one hour will
be distributed to other parties. You
have taken twenty minutes.

XUMARI SHANTA VASISHT : My
friend> would not speak, if I take some
more time.

[RAJYA SABHA)
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MR. DEPUTY CHAIRMAN : If
the Opposition parties are going to drop
one or two of their speakers, T have no
objection.
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KUMARI SHANTA VASISHT : Then
I come to your foreign policy. You are
doing away with non-alignment and I
oppose it. I believe that we shonld treat
both the block, alike and co-opecrate with
both of them. Our not having protested
about Czechnslovakia is very wrong The
conscience of the party was against this
decision, but for party duscipline people
kept quict. So, some of them abstained
from voting. We were absent from the
House.

About Rabat T would like to say one
sentence We should not look for a certi-
ficate from abroad, but we have to look to
our Indian people. We should not wait for

| a certificate from ab-oad that we are tak-

ing good care of owr mmority comm mities.
Our own people should give us a certi-
ficate that we are treating them nicely
as brothers and not look for certificates
from outside If 1 lose my needle in
my house, should I g> to the outside,
roadside lamp post and search it there.
The needlc has been dropped and lost
in my house. I better find the needle
in my house. Similarly, we should get
a certificate from our own people, from
the minority community, and not go
to Rabat to get a ce-tificate from them
that wr are treating the Muslim com-
munity very well. They should be given
justice here and now. We should not have
goue all the way and soughit or begged for
mvitations. This is a very old b-aaviour
of our Governme=nt, particularly the Prime
Minister, to beg for invitations, to mano-
euvre and so on. If they are nat invited,
they shoald maintain some d ghity about
it and maintain their own stand ab ut it.
Why do they g> on begging for invitations
sneakingly and then get rebuff. and come
back ? Justice shodd be done in this
country to minorities and the certificate
is to be given by the minority communi-
tics. We do not have to get the certificate
from outside.

Lastly, T take ohjection to the way the
Minister spoke that day trying to contra-
dict my speech and he wused the word
vilification. In making a statement of
facts we are not vilifymg any individual
however big he or she may b:. Secondly,
the hon. member said they (We) bring
unfounded allegations, and carry a cam-
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paign of vilification and all sorts of ex-
traneous matters. I treat these allegations
with the contempt they deserve.” When
these people become Ministers, it is one
of their coccupational diseases that they
develop the disease of contempt, treating
the people with contempt, This is one
of their occupational diseases. I submit,
Sir, that when they become Ministers,
because they are Ministers, because they
excicise  power and authority, they
should learn some A, B, C of humility
also. Because they are Ministers, they
are resonsible people ; they sit there in
their offices because of the Indian public,
of the Congress Party of which we were
members till last month. In our name
they are sitting there. Therefore, it is
for them to have some humility.  Being
Ministers you say something against the
members. Because the members are junior
people you want to condemn them,
you want to belittle them.  Ministers
can only say one s.ntence and they think
it is the final verdict. That does not prove
that they did not give a loan to the Tejas.
That does not prove that their relations
were not employed by the Tejas. That
does not prove that the relationship, as
the Prime Minister said once in the Lok
Sabha in the debate on this Teja issue—
she had said that the relationship between
the son-in-law and the daughter of that
relation has broken down. But was the
relationship broken down at the time the
boy was given the appointment by Mr.
Teja ? That is the point. The rela-
tionship unfortunately broke down later
on. She admitted the fact that now
the relationship broke down. But the fact
remains that some relations was employed,
I do not want to name who, he was
emplyed by Tejas at that time.

MR. DEPUTY CHAIRMAN : You
finish now.

KUMARI SHANTA  VASISHT :
Therefore, itis very wrong for the Minister.
to say—kindly do not disturb me....

MR. DEPUTY CHAIRMAN : You
have already taken 25 minutes.

KUMARI SHANTA VISISHT : I
want to say further on, the photograph
has been displayed by Mr. Rajnarain,
and the Prime Minister replied that she
did receive the carpet from the Afghan
Government or people or the Prime
Minister, whoever it was. Under the rules
of the Government of India the Prime
Minister or any Minister cannot accept
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to pay the price of that thing to be able
to use that and to own it.

MR. DEPUTY CHAIRMAN : That
willbe enough. You have taken 25 minutes.

KUI\_/IARI SHANTA VASISHT : Only
on¢ minute. She has only an official
residence.  She cannot use that carpet
which she received. I am sure the carpet
was more than Rs. 300 in value. It
cannot be used in her official residence.
It must g0 to the Toshakhana. It canpot
be kept by her in her official residence.
Ot.h@'wisc all  the gifts received by
Ministers in the last twenty years they
canget and keep them on in their offi-
cial residence. 1 want the Govern-
ment to look into this matter, go into all
the gifts received by the Ministers and see
what has been done about those gifts.

SHRI KRISHAN KANT : Mr. Deputy
Chairman, the hon. Member opposite
brought out certain thing about which
1 thxnk.wc are commonly in agreement.
But she is raising those things now in order

somehow to say something against the
Government,

KUMARI SHANTA VASISHT : They

have also interrupted me. You should
hear me also....
SHRI KRISHAN KANT I have

heard you. Please heare me.

Mr. Deputy Chairman, on the question
about devaluation, I think we were as
much sore about devaluation as they,
and we felt that devaluation is not only
devaluation of our money butit is devalua.
tion of the country. But the difficulty is the
hon. Member forgets that the architects
of devaluation are as much on that side
as on this side. So, while criticising
she must know that one of the architects,
of devaluation, Mr. Ashoka Mehta, is
also on that side.

KUMARI SHANTA VASISHT : I

have criticised consistently

... f

SHRI KRISHAN KANT : When she
criticises the policy of the Government,
she should be valid in her criticism about
austerity and other measures. I do not
want to say all those things. but how
much money was spent by Mr. Morarji
Desai in furnishing his house when he was
made Dy. Prime Minister—at a cost
of between one and two lakhs of rupees,
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So, let us to not open those things which
can be replied both ways. Let us talk
of policy matters by which the country
and the Government could gain. All
those things can be refuted. About aus-
terity measures, about devaluation. about
all those things it can be said that many
of the persons are from that side. Tt
is better not to take them up and create
a sense which will in any way embitter
our feelings, because there are so many
things which Mr. Chandra Shekhar said
about Mr. Morarji Desai, and I do not
not want tosay anything now.

KUMARI SHANTA VASISHT
That campaign against Mr. Morarji Desai
was carried on for six months.

SHRI KRISHAN KANT : Ifshc wants
a reply for all those things, Ithink we
can very well reply. It is better we take
up other points. I would refer only to
two points at this time.

Mr. Deputy Chairman, there are two vital
Ministries in the Government of India
which shape the policy, the Finance
Ministry and the Home Ministry. It is
very necessary that when we want to create
a new society, a new administration, a
new outlook in the country, it is better
that the Finance Ministry and the Home
Ministry are reshaped so that they have
a new outlook not only with regard to
approach but with regard to implementa-
tion. Otherwise mere political resolutions
or even changes in political persons or
political paries or just adopting a
programme will not lead us anywhere.
The main thing is the administrative
structure—it may be any political party
our party is in power today ; they may be
in power tomorrow—unless the adminis-
trative structure is fully changed and
motivated towards the required direction
towards the achievement of the goal we
want to achieve, there will not be any
success. But the basic question is whether
the Finance Ministry even after bank
nationalisation has a new outlook. 1 am
sorry, Mr. Deputy Chairman, the Finance
Ministey has its old stale outlook, the old
morbid outlook, the old bureaucratic
outlook. I do not know, but some press
friends were telling me in a press con-
ference about Mr. Bakshi who is supposed
to be in charge of banking that the way
he behaves is bureaucratic behaviour,
the behaviour of a big Nawab or a big
Saheb. With this attitude in a person
who 1is looking after banking, I am
sorry the bank nationalisation will not
prove successful.

[RAJYA SABIIAj
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MR. DEPUTY CHAIRMAN

ave taken ten minutes.

SHRI KRISHAN KANT : Not ten
minutes, but only four minutes. Others
have taken <o much time. At least I
should be given twenty minutes. I am
the only speaker from my party, and
accordingly time mus: be given to me,
What I was coming to was it is not the
burcaucratic control that is wanted. When-
ever wc say there should be nationalisa-
tion, it does not mean bureaucratic control.
It means people’s control. The adminis-
ration should be such which would be
responsive to the people so that the admi-
nistration would work in the way wc
wamne (¢ to work., Therc stiould be a
change in the recuritment...,

AN HON. MEMBER : How do you
bring it about ?

SHRI KRISHAN KANT I was,
coming to thai. The main thing is we
must try to associate experts from the
universities or other places or like those
Committee people who arc attached for
implememation of thosc policies, with
the functioning of the Mnistries, as some-
times in the U. S. A. wc see when the
President comes they have their own people
who can implement the policies. Such
people should come in who can help in
implementing those policies. We have to
see whether the recruitment policy should
be changed or not. because if it is a closed
circle going from onc level to the other,
no fresh blood or no new ideas can come
in. Itmay be wehave to think of reopening
the wvarious stages of administration
at various places so that the administra~
tion can be given a new look and can have
new ideas, so that it is not moribund and
static. It is very necessary from this
point of view that you must have a new
look. Otherwise I am sorry all the efforts
that we make or the political parties
make will notbe successful. The hon.
Miunister, Mr. Khadilkar. is talking with
his colleagues and is not listening to me
properly.

: You

SHRI R. K. KHADILKAR : I

listening.

SHRI KRISHAN KANT I want
to ask him, who shapeswhom ? Is it the
bureaucrat who shapes the Minister or
the Minister who shapes the bureaucrat ?
That is the point to be looked into. Some-
times what we feel is, if a bureaucrat is
allowed to shape the policy or the affairs
of the country, the country will go to

am
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feel is, when the country is changing,
people are canvassing for new ideas,
they want a new look. It is the Ministers
who have to change the burcaucrats,
remove them if they come in the way, so
that things can be implemented. Only
then can we achieve the desired result
of attainment of our ohjectives.

Mer. Deputy Chairman, I have two points
to make, one about Chandigarh and the
other about austerity. The FEconomic
Pancl of the ALC.C. has given a new
look and only when those programmes
are implemented will the common people
in the country feel that the rulers of the
country are¢ coming nearer to them.
There is a recommendation made about
the use of big cars by Ministers. 1 know
some time back some Ministers have stopp-
ed using big cars. But the Secretary, the
Joint Secretary and the Deputy Secretary
use them. So it docs not make any
difference. There should be whole imple-
mentation of it ; as recommended by them
every body should use only Indian cars.
When we use a big car

(Interruptions)

MR. DEPUTY CHAIRMAN : Kumarj
Shanta Vasisht, you took 25 minutes,
He has not even taken ten minutes.

SHRI KRISHAN KANT Sir, 1
want to take my party’s time also. A
‘New D 1’ in austerity, a feeling of oneness,
with the people of this country, has to
be there. If there are any obstacles.
they must be removed. Small cars, small
bungalows should be there. As a matter
of fact, there should not be any difference
between Members of Parliament and the
Ministers: Otherwise, the desire to become
Ministers will not go. The whole thing is
that equality should start from Parlia-
ment and from Ministers and then it
will really catch up. If this is done, it
will create very good impact.

On-= of the points that I want to make
is about the Birla Enquiry. In August
it was declared that the enquiry would
be held, that a Commission was to be
formed. I do not know where that file
is :us.ng whether 1 the  Industrial
Development Ministry or the Finance
Ministry or the Cabinet Sccretariat. Today
I could not ask my question, because it
did not come up, as to what happened to
the Birla Enquiry, when the terms of
reference would be finalised and who are
the prople who are going to be appointed.
The year is ending. We discussed it
in August.

!
l
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SHRINIREN GHOSH (West Bengal) :
After the session is adjourned.

_SHRI KRISHAN KANT I would
like the Minister to tell me as to what
has happened to the Birla Enquiry Com-
mussion ?  The Government has agreed
and declared that an fnouiry would he
held and a Commission would be appoin-

ted. By what time they would gf the
Report ? ' Bive the

Sir, you will permit me to say a few
words about Chandigarh.

MR. DEPUTY

a few words.

CHAIRMAN M Only

_ SHRI KRISHAN KANT (Chandigarh) :
15 1mportant for us. An attempt is being
made by Sardar Gurnam Singh and others
to make Chandigarh 2 political issue.
Mr. D 'puty Chairman, it is not 2 political
1isue 3 it is a human issue in the sensc
that 1t relates to the people livin i

Chandigarh. Those pch))plep who %ver:
removed from the villages in and around
(_]handigarh previowsly want to live their
lives there. So, it should be decided on
the basis of geography, history and cultyre
of that place. If thesc points are not
taken into consideration and only a poli-
tical decision is tried to be imposed, I
think it will be a sad day for this country
because this can lead to many complica-
tions, many difficulties, and there will be
great dissatisfaction among the people
of Chandigarh and of Haryana. © The
whole thing started from 1956 when the
Regional Formula was agreed to. ‘The
Hindi-speaking area and the Punjabi-
speaking area were demarcated. M
Tara Singh and Gyani Kartar Singh,
knowir}g full well thatitis a Hind: majority
arca, n order to perpetuate the 1ssue,
what they said was that for the time
being, let it be bilingual. The argument
was given that the member from Chandi-
garh was sitting in that Commission on
Punjab. But it must be remembered
that he was merely sitting there, not as
a member ; he was not counted there -
he was not voting there. Eyen according
to the Commission, Chandigarh actually
belonged to the Hindi-speaking people of
Haryana. The popeple who were up-
rooted from that area where Chandigarh
is built, were from the Hindi-spcaking
villages. Then how can the argument
be given that it is not g Hindi-speaking
area ? An M. P. was elected from Chandi-
garh indicating that the majority of the
people do not want it to 80 to Punjab.
The Akali candidate from Chandigarh

aster
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got only 21 per cent of the votes. That
means only 21 per cent of people want
it to go to Punjab and the other do not.
Fwven according to the 1g6g figures, in
all primary schools, middle schools and
higher secondary schools, 8o per cent
have taken Hindi as the medium  of
imtruction. You cannot have a political
solution for that. Is it the way of looking
at this human problem ? Our friends
know that logically, linguistically and
statistically also, Punjab has no clz?.im
over Chandigarh. They want to makeita
political issue. A solution can be found....

SHRI BHUPESH GUPTA  (Wes;
Bengal) : Chandigarh should go to Punjab,

MR. DEPUTY CHAIRMAN Wwill
you please sit down ?

SHRI BHUPESH GUPTA : You take
money for the capital.

MR. DEPUTY CHAIRMAN Mr.
Bhupesh Gupta, lct him put forth his point
of view. He did not interrupt you when
you were speaking.

SHRI KRISHAN KANT : The problem
with the G. P. 1. is that they have got
some M.L.As. from Punjab but no one
from Haryana. Politically they want to
strengthen their M.L.As.  there.

After the declaration of the Prime Mini-
ster. . .

SHRI BHUPESH GUPTA On
grounds of merit, Chandigarh should go
to Punjab, on linguistie grounds and on
merits. And you will remain with us.

SHRI KRISHAN KANT : It will be
a sad day for the country if the recommen-
dations of the Commission apponted
by joint representation are not accepted
and if there is no finality on this issue.
Sant Fateh Singh says that there will be
self<immolation ; others say that they
will go out of India. Can vou under-
stand that argument ? They have become
so much nervous that they say that if
Chandigarh 1> not given to Punjab, they
will go out of India. But Chandigarh
will be in India. Their functioning
is illogical, threatening above all....
{Interruptions) If Chandigarhis not given
to Punjab. they say that they will go
out of India. But Chandigarh will be
in India. It will be a sad day if the Govern-
ment concedes it on the threat of self-

[RAJYA SABHA]
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immolation. . . (Interruptions) Just hear me.
It belongs to Haryana on every reason,
on every ground.

SHRI AKBAR ALI KHAN (Andhra
Pradesh) : May I make a submission ?
So long as the people of Haryana and
Punjab do not agree, let it be a Central
territory.

SHRI K. P. SUBRAMANIA MENON
(Kerala) : No, no.

SHRI BHUPESH GUPTA : On grounds
of merit and past commitments, Chandi-
garh should go to Punjab, become Punjab’s
capital. Haryana people should be given
alternative accommodation for capital,
and money.

SHRI B. T. KEMPARAJ : Sir, on a
point of order.

MR. DEPUTY CHAIRMAN : There
is no point of order. Mr. K. Q. Panda.

SHRI K. C. PANDA (Orissa) : Sir,
this House is going to sanction provision
of funds for nationalising the banks and
for paying compensation. The nationalised
banks will invest money in the rural sector
and the cultivators and the rural areas
are going to be benefited. As a result of
this, a corporation may come up, the Rural
Electrification and Lift Irrigation Corpora-
tion. We have been hearing that Rs. 150
crores are being provided for the Corpora-
tion for the benefit of the rural areas.
But still we are in the dark how the cor-
poration will work. And I am afraid,
the same old bureaucratic tactics may not
be applied for implementing the aims
and objects of this Corporation so
that the amount envisaged to be invested
for the benefit of the rural people may not
be utilised within the target period,
that is, and October, 1970, and a majority
of this fund may not be diverted else-
where. About the details of the Corpora-
tion’s work we are very much ignorant
of how the money will go to the cultivators.
In certain matters of execution funds
are necessary where the cultivators or
the local bodies or the States are unable
to provide funds for undeveloped areas.

In this connection, Sir, may I draw
the attention of the Minister to one aspect ?
Orissa is facing drought specially in the
western areas, and this year too I would
warn the Minister that we are going to
face the fourth consecutive drought in
Orissa in the Western sector. We have
got the Hirakud dam which is irrigating
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a part of Orissa but the rain-fed areas
are consecutively affccted by drought.
They are considered hilly areas. Now
for the last four years we have been getting
assurance from different sections to provide
for tube-wells in those areas. But up till
now not a single tube-well worth the name
has been provided either for irrigation
purposes or even for drinking water
purposes for the tribal people. Here
I would mention that on an all-India
basis the percentage of the Scheduled
Castes and the Scheduled Tribes is about
22 whereas in those arcas the tribal pcople,
including the Scheduled Castes, their
percentage is 69. In spite of that for
their welfare and for the welfare of the
other people of the area no action has
been taken. Even in normal years during
summer people do not get drinking water.
For water they have to run for miles.
The House is being assured by the Minister
from time to time that aero-magnetic survey
of the Sambalpur and Bolangir districts
was to be taken up with the help of the
U. 8. S. R. But no action has been
taken to carry out the aero-magnetic
sutvey of underground water in those
rain-shed areas. As a result of that,
the Engineers say they are unable to take
up the digging up of tube wells whereas
in certain other areas similar 1o that in
Maharashtra. and Madhya Pradesh, it
h:s been implemented.

In another aspect, Sir, we have ignored
the Scheduled Castes and the Scheduled
Tribes. But I am glad that one of them
is adorning the Chair today. I made a
mention of this in this House last year.
There is utter failure on the part of the
Government to provide scholarships for
the Scheduled Castes and the Scheduled
Tribes who are reading Sanskrit. On
the contrary, people belonging to the
Scheduled Castes and the Scheduled
Tribes, who are reading Sanskrit, should
get double encouragement. Specially about
Orissa I can give an example. The
students of the Ved Vyas School and the
Bidya Bhusan Sanskrit College of the
Bolangir, where the students of the Sche-
duled Castes and the Scheduled Tribes
are reading Sanskrit, are not getting even
the normal scholarghip awarded to such
students. : -

Sir, in these undeveloped areas no road
work has been taken up during the last
twenty years although the national
highway No. 6 has been declared and a
portion from Keconjhar to Pallahara
in Orissa still remains a fair-wheather road
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and the people of that area remain cut
off from the other parts of the State for
about eight months in the year.

Lastly, Sir, I would mention one thing
which was considered as a national pro-
gramme by the previous regime in Orissa,
namely the connecting up of Cuttack
with Paradeep. Paradeep is considered
as a national port and an Expressway
costing Rs. 25 crores was constructed
with a view to transporting iron ore and
manganese ore to the port. The Central
Government was requested to take up
the Express-way for export purposes.
But the State Government was asked to
take up the repair work because the road
was not motorable then. The State
Government has now repaired the Express-
way at an expenditure of not less than
Rs. 5 crores. But after the repairs, the
road has not been taken over by the
Centre. I would request the Ministry
concerned to take over the road for better
maintenance. Till such time as railway
communication develops it will be very
useful for the export of iron ore. Thank
you.

MR. DEPUTY CHAIRMAN : Before
I call the next speaker, I may inform
the House that there are a number of
speakers and we have to finish this Bill
before 6 QO’clock. Therefore, I would
request hon’ble Members to limit their
observations to five minutes only so that
we can finish it up.

SHRI LOKANATH MISRA Orissa) :
I suggest, let us finish this Bill ard the otl.er
Bill today. Let wus sit till 6-30. Let
us nat put off too much business for to-
morrow.

MR. DEPUTY CHAIRMAN : In
that case I would request the Members
to co-operate with the Chair. Mr. Niren
Ghosh. .

SHRI K. S. CHAVDA : Do we sit up
to 6-30 ?

MR. DEPUTY CHAIRMAN Let
us proceed with the present Bill. -

SHRI NIREN GHOSH : Mr. Deputy
Chairman, Sir, as far as we know all
the democratic Opposition  parties in
this House oppose the creation of the
Central Reserve Police as a suaong army
of thc Government of India to be used
against the democratic movement. That
is the position. 1 am sorry the Central
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Government is utilising the C. R. P.
in Kerala. Here is a telegram from
Shri A. K. Gopalan, M. F. “Central
Reserve Police running amuck in Kerala
towns and rural areas. Beating indis-
criminately pedestrians at Kannapuram,
Tellichery, Calicut and other places. Ra-
ping and looting going on. Widespread
indignation on the brink of explosion. Pray
interference.  A. K. Gopalan.”

[Tue Vice-CHAIRMAN, (SHx1
Art Knay,) in the Chair.]

AKBAR

So, it is a shame that this Government
presided over by Shirmati Indira Gandhi
is lending the C. R. P. to do the most
brutal form of torture in Kerala.

SHRI BALACHANDRA MENON
{Kerala) : No, it is not correct.

Interruptions)

SHRI NIREN GHOSH : Things have
come to such a pass that after arrest,
workers and peasants are being told “Do
not hold the red flag again’ (Irterruptions,
The arrested people are told “You will be
beaten mercilessly to unconsciousness if
you hold the red flag again.” That is what
is going on there, and I want o
bring this to the notice of the country.
The C. R. P. should be banned in every
State. That has been the position of
the democratic pariies. If Mr. Balachandra
Menon departs from his own stand,
I have no objection he may depart.

(Interruptions)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : No cross talk
between the two Menons.

SHRI NIREN GHOSH : In West
Bengal we had passed two messures
on the recognition of trade unions and
subsistence allowance for the workers
during the period of their suspension.
These are important progressive and demo-
cratic measwes passed in August. ‘Till
now the Government of India has no sent
it to the President for assent. Why ?
Why are they holding back these two
Bills ? For what reason ? For whose
benefit ? I have this very day talked
to the Prime Minister. She said “I do
not know”. Itisyour Government which
has not sent it to President Giri. How
can he give his assent » One of our Mini-
ster has talked to President Giri. So
it is here somewhere that it is being ﬁlcé
under red tape, or some forces are gt work
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to prevent them from getting assent.
This is creating serious repercussions. Some
political forces are to work so that assent
is nut given.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Thank you.

SHRI NIREN GHOSH No,
The third point is as regards the
Indian Qil Corporation in Calcutta. Six
employees have been assaulted within the
premises in collusion with the manage-
ment by certain employees who are hench
men of the management. Afeer that,
the management and those people give
the same draft, same finding, in the same
language, verbatim. So collusion is
there. And then they have been sus-
pended. Strange justice. I brought this
matter to the notice of Shri Triguna Sen,
Minister for Petroleum and Chemicals.
He has written to me saying “I have
asked the I. O. C. management, the
Chairman and the Managing Director
that this suspension order should be with-
drawn. I am not being listened to.”
Can any Minister answer for this ?
He has written to me saying in his own
words “I am not being listened to.”” He
says “I have done it ; I will do it again.
But I have not been listened to.” I have
brought this matter to the notice of the
Prime Minister also.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Now, you must
finish.

SHR1 NIREN GHOSH : No, Sir.
Now, I would like to say that we from
our State are nursing for long a grievance
against the Centre. Every year Rs. 500
to Rs. 600 crores are taken away from
Calcutta by the Centre through income-tax
and other things. The big monopolists
are making profits. The foreigners are
looting. Precisely during the 22 years
of Congress rule, we have been discrimi-
nated against. Even licences are not given
for industries to be set up in West Bengal.
Licences have gone to Bombay and Ahme-
dabad. They have deliberately discri-
minated against West Bengal to see that
no licence is given. Now they say ‘At
that time, the industrial climate was good.”
That is because the Congress was in power
then. And precisely during this period
Bombay has leaped from 6 lakhs to 11
lakh workers and it is only seven to nine
lakhs here. Even financial institutions
have been removed from Calcutta. Head
offices are transferred to Bombay. Why ?
For what reason ? Central Government
officers and Reserve Bank Officers are
being transferred to Bombay.

no.
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THE  VICE-CHAIRMAN  (SHRI

AKBAR ALI KHAN) : Please sit down.

SHRI NIREN GHOSH : In Defence,
a plant that was to be set up at Ishapur
was scuttled. It was then done at Chandi-
garh. Another institution has been closed
down. So we find that in all matters,
including financial matters, we have
been discriminated against by the Centre.

Now, Sir, we want that the concurrent
list should be taken out from the Con-
stitution _and all the subjects in the con-
current List should be put in the State
List to begin with. All financial powers
should vest in the States. The States
will come to the Centre for two or three
subjects—Defence, External Affairs, Com-
munications and things like that. But
the powers must be with the States. It
will be they who will give money. All
the bureaucrats must be under the full
control of the States. 1 mean all the
States ; I do not plead for West Benga!
alone. The States should have complete
control over the bureaucrats. The States
should have the power to probe and
screen the bureaucrats and purge all the
antidemocratic and reactionary bureau-
crats from the State apparatus...

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : Mr. Ghosh you

must sit down.

SHRI NIREN GHOSH No, no,
I have not taken even six minutes. Look
at the clock. I began at 5-52 and now
it is not even 6.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You have already
taken 10 minutes.

SHRI NIREN GHOSH : Then, unless
these 14 nationalised banks are integrated
into one bank, the monopolists will open
different accounts and utilise this amount.
Everybody knows it. And unless a tho-
rough screening of the officers and bureau-
crats is done, no measure, however well-
intentioned, will be carried through.

THE  VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : All right, sit
down. Mr. Balachandra Menon.

SHRI NIREN GHOSH : Only one or
two points more. You have no courage
to upgrade the diplomatic mission of the
Democratic Republic of Vietnam to the
ambassadorial level. Why ?  Because
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America does not want it. You have sold
your national honour because you take
loans from the World Bank and all that.
Things have come to such a pass. As
regards Farakka, there is serious restive-
ness. What would become of the 5,000
employees ? Nobody knom They say
“A pool will be set up.” We know of
pools,

DR. BHAI MAHAVIR (Delhi) : Sir
is your decision to be flouted like this ?

SHRI NIREN GHOSH : All the unions
which have been de-recognised by the
Government in connection with the Central
Government employees’ strike should be
immediately given recognition.

6 p. M.

It is time that all these unions should be
recognised. Assurances have been given
only in their breach. They have not
been fulfilled. I would like to point out
this thing.

SHRI BALACHANDRA MENON : Sir,
I will take only two minutes. And it is
only to point out certain inaccuracies in
the statement of the previous speaker.
He was speaking about the C.R.P. When
the police demonstrate, you want the
military help in Bengal. When police
stations are attacked and the railway
lines removed, and when you threaten
forcible occupation of even private lands
in Kerala, even when the land Billis to be
implemented, C. R. P’s help is required
in the maintenance of peace and order.
The police is not running amuck. Somebody
else is. After me the deluge.,.

SHRI K. P. SUBRAMANIA MENON :
That is why you want to use the police,

SHRI BALACHANDRA MENON :
After me the deluge. I will not accept that
stand. We want democracy here. We
also want a change for the development of
a new society. Butthen,it does not mean,
when I am notin the Government—after
me the deluge—anything can be done.
That will not be allowed. That is all I
have to say. Therefore, the stand that
they have taken in West Bengal when they
wanted the military as stand by may also
be extended to Kerala where we want
Reserve force.

st w tag (fagr) : swawrers
wRreE, | SATTHT SATET GHT 7L 0 FANF
TE AT 44 FUT BT FT FLLE AW
2 ok @ facli & g g amm @1 T F



iation (No. RAJYA § intion (No.
5587 Appmgm,m{gég\fo 5) [RAJYA SABHA] Appg{;lrlz’aitggg(.)\fo 6) 5588
[t Tt Fiea T8g] IO AL T AT AT AFC g, 4T
qaTe T T § ST f O 9ga 9T ST | e A 5 o1 9% 8 R Ay g @

& fEe o & oS wal ¥ o Y crgel 4y
T ATIHT €47 QYT =TEar § | § =rgar
g f faa welt off o7 3o #ay #r awg 0O
Tral F gAE qN A @y § afew A
Fret FT ST IF A FAT F

g aTq At U § foF eI A 9w
¥ oy 7 19 faarat 1968 # fom g1 @
Fu= et 7 gear § wir fomn @, =
FuATIRA] F fagenrss from wr 91, 9%
IR ¥ 73 awara fear 4 ar f5 a@
¥ Ay Arfa v faawrss w1 faan @,
e Arfa w< & & o) 39 difg 3y #1ai-
frag FA S AT ATLIN T F99 50 9T 60
¥ g FAATY | WA Sy A
g g | afF areafarar ;g R
difgal & F1atfag & araeE W o9 o
q¥ W H T #Y qrerR ¥ fagemrew
FETY FAATY & AV o7+ AFFd & a13%T
g & a1 5 g 9% Q7 wew
FaeE A A |

gy arg & 7y frdew s g g
fF qu™ walY St § TW 99 H, 39 99 §
ag o #Y fF fF a3 aET
& waarfEl & fag fwu daw s
fazama AT QI g | I erae digur H
ag A Fg a1 fF 97 AW F e N
HGUT a8 e & F AT | 4T fF g1 #
AR X weA 67 9, IgT aueAErdy g off
Al o sgn @ F oft agy awen
srfr MAT I 9 & 0T F ¥ A
o g1 S | sfET w9 & o qm
s g arar € AT o aF Siwen Ay
g & 1 & 7g @ 9igan § fF dver daw
TR Y g fazam 9 @ € 9 Sy
T T W g, ¥ fafeg = &
ATT FY UF FT ATH IBA qg 37 & Fr
frfrwm fafar O 5@ 3w N @ 2y wifs

FHATY 1957 § 0 AW 1 AFC To
AT T B | ACHTL &1 X § gL X STHT
Tq 7 F 21 v stren & 90 a7 s
F AW 9T F FH AT FET FiAAT
¥ 99 9T A a7 fE fFedy o A a%
2T faar sran & 1 & =vgm w@ e R
THHAE AT 9 T 9% [ 7
ag ara mfae & sy = fEg

TR AT & AT § oF a1 W T
fF o9 aF 7@ FfuwT ¥ foqd 7
g qaas & fag—ar fF fred gwr sraq
g2fefy fears fear a1, o awg & Efwm
freftw 2% #f siwor 3= Ao ¥ w -
=it & fag # s el

% Ty &1 919 § #g oy FEAT Figan
g o ot are are Felty aeeTe & FHaviet
FT AT FoAT & AT (BT ooy T & -
Tifat 7 A ¥ @ oy g fF ogar
Fam AT Wy WY agrar T 91fgd 1 A"
o FETATfas & &R F W fF 5w A
29 AqT AR § ey FHAICAT A9
oY ¥ TR THT § @Y WAy T0iEg |

Arady i sifaw ana S § wgaT Avga
g g g fF AfF o= fag § dre o
& fewmdve & fou g% 91 7T T
¢ zafae & gt faswmr & €99 § 39 suw
fa=m= T =7gaT § | A 9 O S
farsiiT a1 W 59T 950 € gES HNT 8 )
F T g & A A T FLHFL Had TF
qTEET ITTEW AT ATEA g 5 fhw aw@
g =1 arx fawrr a5 81 <@ g ok fem
gfa fa sterw g S @I 8 | anT ®I A
# uw 41 G20 H @ H Q0 |

sy, & fow wiw & smar § oA
faer #7 ag wa FegR § W fr freer
50 a9t ¥ Tee oTfwE § ST 99 dRe
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anfwg & Afaww & sfix Swm o g
ngr ag e anfea fafgar & s @ O
W} fafgmr agr T @ onfR ar 1 T @
o w gww fag e ar faam F det
gU & SR FIET A T W F G
sfrg a1 a9-snfee a1 faan sigh & o1
fafgar g o= feT FeeaT ST FeaTrg
T | AT 7 ga i 3w & PRt A A
Stgl 3w Tee yyrfew § &Y i § <1 ag =y
oft, 5@ @17 for & o= @y 97 § of
FeATqIW fag @d §T, aar Ag ;i T
gt  fafaeex mga #t &5 oF o &
FEAT § FATIST, ITHT 9T FT feur mav §
AT gF-arriem &= fear v § e Srad
& for ora faed oA W e, s fem A 3
§ SATTHT HAT IIEIW AT =Avgar § f
21 FFFT 1 {7 987 ¥ uF E=from Far
a7 Y i fafgar 1 @ig ErEm & sar of
Sfr o =T grr FeAOYT g gu fafem
ST & 1 21 QU@ #1 AT A”E § A
fem an 5 & 22 AOE F T AL 21
T &1 ATFT 1 g ST A Tt
2.3 qrira &t feeftax o sar € 1 #0mT
24 AFTAT 1 AN CFTF fagdr G0 €Y fF
F 27 ard@ F1 9T G E | A 27 qrvE
FY agf 9X 9gT T HIX AL g & 9
92 & 17 ag faedy feefiax & ardr & |
7g FEHAT N o FEA 1R 1% arx fawm
F g AH 3@ IR @@ dR 9T &
gremt =g g fr 5w <A A i g1 S
gl T8 a<g 1 wEwar g g |

SHRI U. K. LAKSHMANA GOWDA
(Mysore) : Mr. Vice-Chairman, in the
Supplementary Grants which have been
asked for in both the Appropriation Bills,
I find, almost every Ministry is covered.
I really cannot understand why they arc
coming in for these Supplementary Grants
when we have seen to what extent the
expenditure has resulted in the develop-
ment of the economy of this country. In
the speeches of all the honourable Mcm-
bers who have spoken here on the.e Bills,
we have seen that there has been criticism
of almost every department of the Govern-
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ment. Sir,

because of shortage of time
I will confine

myself only to a few im-
portant points. There is a demand now
for excess grants from the Commerce
Ministry as well which coveres export and
international trade. We have found very
recently that the Board of Trade had to
make an admission that the rate of growth
in our exports which was expected to be
7 per cent, has not even come to anything
Like 3.8 per cent. After having gone
through so many programmes till now,
they want to have now a crash programme
for a hundred days to make it up. This
clearly shows that the policies of the
Government particularly with regard to
exports are not conducive to the greater
increase in exports. I will take, for example,
tea. The producers of tea have been
representing to the Government for such
a long time that after the sterling devalua-
tion the prices of the Ceylon and other
countries tea have gone down and it has
been very difficult for the Indian teas to
compete with them in the international
market.

It is very regrettable that tea the second
largest export earner , the foreign exchange
earner in this country, 1is being treated
like this. Both the duties, export and excise,
arc levied on this commodity and it makes
our tea so expensive that it is absolutely
uncompetitive in the international market
and our exports are going down. When-
cver questions are asked, they say that the
matter is under consideration and they are
saying that they are going ahead with the
replanting programme. By the time the
replanted tea comes to bearing, it will he
more than eight years. But what are the
immediate necessary incentives provided?
I would strongiy wige here that they go
through the Barua Committee Report
which was presented to the Government
about a year ago; it has recommended
complete  scrapping of the export duty
and the excise duty, that is giving the
refund of excise duty so that our tea be-
comes ccmpctitive  in the international
market. It is the second largest foreign
exchange earner and lakhs of people are
cmployed in tea industry. It 1s very
regeettable that the matter has not been
taken into consideration. 1 hope the
Minister will give special attention to it.

Then, Sir, speaking about the other
plantation crops, e.g. rubber and coffee,
we find that replanting subsidies have
been provided for tea and rubber but no
.uch sub ‘dy has been provid d for coffee.
I wge that it should be provided for
coffee also; why this discrimination?
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We should not do any injustice to the
traditional foreign exchange earners of
this country which have greatly contribu-
ted to the economic progress of the planta-
tion States in the South. So I would like
the Minister to give special attention to
this also.

Then I come to the question of rural
electrification. The hon. Minister has said
that a large amount of money has to be
provided for this. I hope more and more
industries would be provided in the States
where there is sufficient electricity so that
that surplus electricity could be further
utilised. Take for example Mysore which is
surplus in electricity. But they are not
giving any additional industries at al} to
Mysore. I am told the Government of
Mysore has been asking for many irriga-
tion projects and expansion of industries
but there is a lot of delay in granting
these to Mysore, why? I do not know
whether it 1s because of the Syndicate—
Indicate quarrel. It is Syndicate Congress
Government in Mysore. 1 hope they will
give sufficient attention to this important
matter.

Another point is about the salaries of
Central and State Government employees;
there is a lot of disparity in their salaries
and it is therefore necessary that the State
Government employees’ salaries should be
revised to bring them to the level of the
salaries of the Central Government em-
ployees. If the State Governments do not
have the resources, it is the duty of the
Central Government to provide sufficient
finance to them. Otherwise what is the use
of this tall talk about socialism? That does
not help anybody.

Then I come to the question of com-
pulsory education. It has been embodied
in the Constitution that free education
should be provided to child en up to the
age of 14 years. I want to know what has
been done about it. We should see that
more and more grants are made available
throughout the country for this and the
Government should take keen interest in
regard to this constitutional obligation.

Then, Sir, there are Supplementary
Demands for tribal areas, etc. What has
been done for the welfare of the Scheduled
Castes and Tribes so far ? Because of their
inability to do much in that regard they
had, the other day, to extend the period
of reservation for Scheduled Castes and
Tribzs by another 10 years for them There
is a lot of difference between what is prea-
ched and what is practised.

[RAJYA SABHA]

Appropriation (No. 6) 5592
B/, 1969

Then I come to the irrigation projects.
The Mysore Government has made a
representation for many irrigation pro-
jects in the Mysore State which have not
been taken into consideration as yet by the
Central Government. The Mysore Go-
vernments has been agitating for these
projects for more than a year but nothing
has been done so far. May I ask why?

Then coming to the Mangalore har-
bour, the project in the Mysore State has
not been progressing because I am told
that the grant that is made available every
year is just sufficient to maintain the
establishment  and nothing is available
for the progress of the project. So this must
be immediately looked into and something
done about it. The Mangalore port is
being located in such a place which will he
the main port of export for the huge
iron-ore project which is being built in the
Kudremuck hills of Mysore, one of the
largest iron-ore deposits in the South.
My friend, Shri Chandrasekharan, also
referred to the Hasan-Mangalore line which
will be a feeding line for the Mangalore
port. This work must also be expedited.

In general, Sir, many radical ideas have
been expressed. particularly from the hon.
Membhers of the ruling party Mr. Krishan
Kant was also speaking about it.
Now it is a question of two sections of the
Congress competing with each other. One
sections i3 socialist and another is super-
socialist. I do not know where the eco-
nomy of this country is going to be led.
I do not know what will happen as a result
of the fight between these two sections.
The socialists who have been here all
along have no place; they have been for-
gotten. Just now Kumari Shanta Vasisht
of opposition Congress was criticising the
Prime Minister for making some state-
ments at the Federation of Indian Chambers
of Commerce and Industry in 1966 about
the industrial growth of this country, in
which Mrs. Gandhi favoured elimination
of unnecessary controls and saying that
the entire structure of controls was under
review. Then Kumari Vasisht was with
the ruling group and did not mind it.
But now the Synidicate itself has become
super-socialist, and she is with them and
taking the Prime Minister to task. I hope
for all the lapses in the past these two
sections will not take extreme measures
and bring about such a situation which
might hecome uncontrollable and might
make the remedy worse than the disease
itself, With these comments, Sir, Isupport
the measures for appropriation of excess
grants.
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SHRI THILLAI VILLALAN (Tamil
Nadu) Mr Vice Chairman, Sir, I will be
very brief since I know that this House 1s
allergic to time. While participating i the
discussion on the  Appropriation Bills
I think 1t will not be nappropriate to
refer to the plight of the States in getting
help from the Central Government mn the
matter of relief for drought, floods, fires and
other natural calamities Whether the
structure of this country 1s federal, quasi-
federal or unitary, the States are 1its basic
umts. The State Governments which
are ruled by any party are the limbs of the
Central Government. If the State Go-
vernments come to the Central Govern-
ments for aid, they are comung with statis-
tics of their own After submutting those
statistics by the State Governments to the
Central Government 1t 1s not proper or
just to send a Study Team afterwards
That shows that the statistics are not
believed by the Central Government
The quantum of assistance 1s fixed only
after the Study Teams wvisit the States
It 1s really a disgrace for the whole Ad-
mmmsstration. That 1s all that I can say,
Sir. For mstance the Government of
Tamil Nadu appproached the Central
Government for drought relief They
demand Rs 20 crores, they placed all the
facts and figures before this Government
but this Government has not believed
those facts and figures given by the State
Governments which 1s a lmb of the Central
Government  The Central Government
sent theirr Study Team there. Then also
not bemng satisfied with the survey made
by that Study Team, our Madam Prime
Minister  herself went to the State and
toured all over the drought affected areas
only after domg that the quantum of aid
has been fixed The State Government
had dcmanded Rs 20 crores but the aid
fixed 1s only Rs 2}crores And I regret to
say that even that amount has not been
given so far. At one time ..

SHRI R K KHADILKAR * If
I might mterrupt the hon Member,
there was some criticism which he must
have come across in the press.

I may point out to the hon Member
that he must have come across the criti-
csm m the press Thougn certam rules
are there regarding giving drought relief
and they are applied uniformly and im-
partially, still there was criticism 1 the
press that the Centre 1s too generous
to wards Tamil Nadu.
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SHRI THILLAI VILLALAN : It has
not been grven as a lump sum It has been
gwen by mstalments The State Govern-
ment got Rs 13 crores with gieat difficulty.
But after gctting 1t with so much of
difficulty, there 1s a false allegation—I can
say 1t 15 a false accusation—that this
Government has given a larger sum than
1t 1s required, on political grounds I want
to register a strong protest agamst this
false allegation This Government has
gwen the aid only on facts and figures,
after a study by the Team sent by this
Government and the personal survey
by the Prime Mimster. This 1s due to
stramed political relationship between the
States and the Centre Iti1s high time for
reviewing the relationship between the
States and the Centre The Admunistrative
Reforms Committee has appomted a
Sub-commuttee to go into the question
of the relationship between the States and
the Centre I understand they have also
submutted their  report with all therr
recommendations I would request that
those recommendations can be consi-
dered as ecarly as possible and the final
decision may be taken Then only this
sort of procedural diufficulties will be

eradicated  With these words, Sir, I
conclude.
SHRI R K KHADILKAR : Mr

Vice-Chairman, Sir, 1 am grateful to all
the hon Members who have participated
m this debate on excess demands for grants
as well as Supplementary Demands jomtly,
almost simultaneously, placed before the
House At the outset, I would like to
make one observation. Instead of guing
through the economic aspects, most of the
speeches were more on a political plane
and 1t 1s but natural and I do not want to
blame anyone for this.

Another thing I find 1s that taking on
all-India view and placing the picture of
natronal economy hefore the House most of
the Members have concentrate more on
the regional aspects of the problem and
local grievances For that also I do not
blame them It 1s but natural that they
would like to placc certain grievances or
certam shortcomings that they experienced
at the State level.

Another problem has been posed about
the Centre-State relationship Itis a very
wide 1ssue But I do not think anyone in
this House will endorse the suggestion put
forward by the Marxist Communist of a
relationship where he visualises that the
Centre  would be crippled with a very
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limited power and the States would be
more or less independent and they will
have greater autonomy and the picture
that would emerge would keep the Centre
more or less at the mercy of the States and
their  cooperation.

SHRI THILLAI VILLALAN : The
States should not bhe beggars Sir.
SHRI R. K. KHADILKAR : I know

he has a point of view. He has placed it
before us. This is a wider issue. At this
stage I am not expected to give a sort of
a reply satisfying all sections of the House
and dilate on it, but as a precaution
I mention certain observations made by
Shri Niren Ghosh of the Communist
Marxists group. I would lke to make
another ohservation hefore taking up some
of the points. It is very difficult for me to
cover all the points raised by the hon.
Members, but I may assure them that all
the points that were made will be taken
note of and proper attention will be given
to them where some action is called for or
where criticism is relevant and bascd on
facts, they will be taken note of and the
office or the Ministry concerned will not
Just by-pass them.

At the outset I must clear one more
point. Itis very unfortuntate that I am
new to this House. I have been sitting in
the other House for the last 13 years.
But here I find a certain campaign of
vilification against the Prime Minister
going on and no hon. Member raises a
voice of protest. I think it is unbecoming,
particularly when this House claims-—
and rightly claims—that  people re-
presented here are supposed to be belong-
g to the Upper House with greater
maturity of judgment and balance in their
utterance. Agan today it is a very sorry
spectacle, What was said at Gandhinagar
by the ruling stalwarts of the national
struggle ? A certain campaign of vilifica-
tion was carried on and those who have
read the speeches, came to the conclusion
perhaps that a session was organised just
1o abuse one individual who 1s supposed
to be the enemy of the other camp. I am
not concerned with the political aspect,
but Kumari Shanta Vasisht, an hon.
Member who is also here for a long time,
tied to put forward certain allegations
the other day. I contradicted them with
the authority of the Prime Minister and
again she has repeated it without any
justification hecause on that day I saird
everything about the presentation of a
carpet. It has been kept as a public pro-
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perty and has hcen used hecause all the
furniture and other things at the Prime
Minister’s housc are not hers. This is the
usual practice. But again she raked up
these issues and for that matter she re-
ferred to the presentation of a carpet and
other things. I do not want to go into this,
but I would like to appeal to the Members
of the House that they should at least try to
keep the dignity and put some restraint on
such Mecmbers who indulge in vilification
again and again and repeat the charges
which have been once and for all rebutted
with full authority hehind it. Beyond that,
I do not want to dilate on this point.

There is another point which I would
like to point out to the hon. Members
here. An hon. Member from this side
referred to the bureaucracy. They are
within their rights to refer to the bureau-
cracy. We know all the shortcomings at the
present juncture because when we are
passing through a period when a certain
social objective is placed by the ruling
Party before this House, perhaps there are
certain shortcomings which we come
across. Perhaps I would say a reorientation
of the bureaucracy is called for. But when
they are not present here, to criticise
their  actions without justification, I
think, 1t will demoralise the bureaucracy
and it will never help us in the fulfilment
of the social objective. Ultimately the
executive machinery at the command of
the State is the bureacracy and we will
have to depend on it and unless they are
kept in discipline, and they fully share
the outlook of the Government in authority,
we cannot expect to achieve any results.
Therefore, I would appeal to the Members
concerned to refrain from such criticism.
It is ab.olutely a very healthy tradition.
I do not want to dilate on it, but in our
parliamentary institutions—I have visited
quite a number of them-—on this point
there is always a self-imposed restraint
regarding criticism of the bureaucracy.
I wish this House also follows that very
healthy tradition. .

-~ PR,

Now, Sir, certain other points were
made. But before touching on them I
would like to mention one thing. Hon.
Member, Mr. Niren Ghosh, referred to
the C.R.P. Of course he has been rebutted
by another hon. Member from the C.P.I.
I need not dilate on it, but certain s «te-
ments that he made are abhsolutely not
tiue. I nced not go beyond saying his.
All the same I may say just one or .wo
thimgs to rebut what he said, to show
how it is not correct.  Of course, if the
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ruling party is experiencing difficulties,
they will have to reorient themselves to
find out their own mooiings within the
parliamentary framework. Now, if you
are going to function, certain restraints
are called for. But if you throw all the res-
traints to the winds, and difficutlties are
created, you cannot just hold the Centre
responsible for the difficulties of the
dominant party that is ruling over there—
my good friends. They should bear in
mind that there are the inherent contradic-
tions and conflicts in their coaliticn and so,
through this parliamentary structure,
they want to achieve or they are trying to
achieve whatever they want to do. Now,
if unmindful of their internal conflicts
and internal contradictions, if with all
that they try to bring up all their short-
comings here and blame the Centre for
them, I think it would not be justified.
Now I will give you an instance.

SHRIK. P. SUBRAMANIA MENON:
The Mirister said that what Mr. Niren
Ghosh said about the C.R.P. is not true.
Then what aie the facts? May I know
from him?

SHRI R. K. KHADILKAR : I am not
dilating on it, on the C.R.P.; the Home
Minister is there to reply, and one of the
Members also has rebutted what was said
by that other hon. Member. I do not
want to go deep into it. Then he made
another point with regard to the financial
institutions and said about other things also

as if the Centre is removing them. Is it
correct?
SHRI NIREN GHOSH : Yes.
SHRI R. K. KHADILKAR : I may

mention just a few for his benefit. LIC’s
Zonal Office is there. Although the head
office of the Industtial Finance Corporation
i,in Delhi, it has a regular branch office in
Calecutta and in other State headquarters.
(Interrupnions) All the financial institutions—
1 am mentioning a few—have got their
offices in Calcutta. Then the Industrial
Development Bank is opening regional
office in Calcutta—I may meation this.
Then the nationalised banks’ recruitment
scheme, if any, will also operate in Cal-
catta. In all this Bengal is not likely to be
ignored. But he should bear tlis ir mind.
If the industrial houses a-e geiting ner-
vous—he mentioned that some people are
going over to Bombay to sst up the
industrial base tlere
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SHRI NIREN GHOSH : I did notsay
that. Ycu have not listened to me cairefully
I said that, during the twenty years of
Congress rule in West Bengal, precisely
during that period, the industrial economy
of West Bengal went down, compared to
that of Maharashtra which had gone up.
And it is here that the Centre is respon-
sible because the ruling party was the
same there also.

SHRI R. K. KHADILKAR : I am
sorry; I do not want to dilate on this
question. Justfor his benefit I was making
the point that, where a responsibility
constitutionally and legitimately lay on a
State Government, there it is not fair to
blame the Centre that the Centre is
showing a certain reluctance in sharing
that re.ponsibility. That sort of impression
is wrong. Beyond that I do not want to
dilate on this point.

Now some points weie made by Mr.
Bhandari, and on one point regarding the
naticnalicred banks I would like to remove a
certain misconception. We all know
that the issue of the banks nationalised
is before the Supreme Court, aad of course
tnis issue was taken to the Supreme
Cowt with the full app:oval and support
from the Jana Sangh apart from of course
the Swatantra Party. Now, solongasitis
hanging before the Svpreme Court and a
final decision is yet to come from the
Supreme Court, there is no question of our
further proceeding in the matter with any
further scheme. T do realise tlat, bad tlis
issue not been taken to the Supreme Court
people would have got tle benefit out of
the scheme we had in  contemplation.
We had almost finalised that scheme to be
implemented immediately after bank
nationalisation. Who is responsible for the
stalemate ? Is the Centre responsible,
is the Central Goveinment responsible
for not implementing the benefits promised
to the poorer people, to the common and
unde. p.ivileged  section of the people
who were very eager to get more credit
facilities from these nationalised banks?
Therefore, so far as the bank nationalisa-
tion issue is concerned, let us bear in mind
that those who have taken this issue to the
Supreme Court are responsible for de-
priving the commor people of getting the
benefits er suing from this bank nationalisa-
tion, which they legitimately expected
ar.d would have got but for this.
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SHRI LOKANATH MISRA : On a
point of order, Sir. Now the hon. Minister
has made his speech extremely contro-
versial. I did not want to intervene earljer.
Now I do because he wants to place the
responsipility for their inability on some-
body else, and he says that we have—the
Jana Sangh and the Swatantra Party—
have gone up to the Supreme Court with
this issue. Bul what prevented the hon.
Minister and his great socialist Govern-
ment from acting for the benefit of the
poor people through the State Bank of
India when he is talking so eloquently
about the nationalised banks of India?
Sir, that is the point.

THE VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : You have said
that and I have heard it.

SHRI LOKANATH MISRA : IfI do
not say this, Sir, tomorrow the entire
country would get confused with all sorts
of news, which probably the hon. Minister
of State for Finance does not comprehend.
What is he talking? He is talking all
nonsense, whatever he says in this con-
nection—he says that they had plans for the
benefit of the poor people which could not
be implemented because of this issue baving
gone to the Supteme Couit, when they
had poured in the entire three thcusand
crores of rupees into projects from where
there is practically no return. Or s it all
humbug? Now he waats to take a plea
for inaction, a very wrong plea.

SHRI R. K. KHADILKAR : I just
referred to this bank nationalisation issue
because Mr. Bhandart had made some
criticism in a very constructive manner.
I do not think that this type of ciiticism
againt the nationalised banks or against
the nationalised public sector is helpful.
One point must be made very clear, and
when [ say this, 1 say with a full sense of
authority. But for the Supceme Court,
which was made to tatervene in this icsue,
1s it not a fact that by now the contemplated
scheme would have been implemented
and the ordinaiy people in this country
who were expecting some benefits, some
credit facilities, would have got them?

SHRI KRISHAN KANT : I may
agree with what you have been saying
about the intervention by the Supreme
Court, but what about the LIC’s nvest-
ment policy ? There has been ne Supreme
Court intervention in the case of the LIC.
Still the LIC’s invesiment policy is the
same, is favouring the monopoly sector.
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SHRI R. K. KHADILKAR : 1 have
been replying to the points made by hon.
Members, and LIC was not brought up
in the debate. To 1aise LIC now is an
afier-thought.

One more criticism was advanced by
the hon. lady Member, Kumari Shanta
Vasisht.

(Interruptions)

Now I am referring to certain observa-
tions made by the Prime Minister before
a gathering. If I remember correctly,
there was a meeting of the executives of
the public sector undertakings at that time
where she by way of self-criticism  ad-
monished the public sector executive,
saying that the performance of the public
sector is not good anrd it sheuld improve,
adding, “You will have to undertake a
heavier obligation. It is your responsibility
to dischaige your duties and obligations
and if you fail to discharge them, criti-
cisms”’—like those now advanced by the
hon. lady Member—would go on mount-
ing. One more thing I would like to point
out. I have known today the target of
attack by the hon. lady Member, but I do
not know whether so-called Syndicate is
also attacking the public sector along with
the Swatantra Party aund part of the
Jana Sangh.

KUMARI SHANTA VASISHT :
Your chief guest has been Mr. T. T.
Krishnamachari. What about his speech?

SHRI R. K. KHADILKAR : But this
House should know that, if an objective
analysis is made of the public sector, it
will be found that, because of the growth
of the public sector, the private sector has
benefited to the extent of more than 500
per cent. As an economist I am prepa:ed
to prove this fact to the bilt. I may mention
just one thing. There has been an invest-
ment of about Rs. 400 crores only in
Bhilai—Bhilai steclis rzw steel—but this
facilitated the growtl of investment in the
private sector many times as much. They
have gained so many benefits and gained
so much profit because of this. All this
they should realise before advancing criti-
cism against the public sector. T hope you
are not joining the hon. lady Member,
Kumari Shanta Vasisht, in criticising the
public sector LIC.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN); : LIC has nothing
to do with this.
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SHRI R. K. KHADILKAR : I would
reply to those hon. Members who made
one or two points and veiy valid points,
and then I shall conclude.

A point was referred to by Mr. Bhandari
regarding rural electrification and water.
I will for the benefit of the House give
only the figures regarding  Rajasthan
because he referred to Rajasthan. For
instance on  31-3-1951 the number of
irrigation pumps was just 30 and the
number of villages electrified was three.
I do not want to give all the figures, but
what is the position today? On 31-3-1969
the irrigation pumping sets in Rajasthan
number 18,795. From g0 in about 18
years the number has gone up to this
extent and the number of villages electri-
fied has gone up from 3 to 2103. If we
keep these figures in mind I do not think
the criticism advanced regarding rural
electrification  and irrigation pumps is
Jjustified.

One more point he made regarding dis-
placed persons, persons who are displaced
after the construction of a dam. This is
an all India issue. Even in the State of
Maharashtra there is an  agitation going
on and the State is contemplating legisla-
tion to rehabilitate them because those
people are deprived of their lands after
the construction of dams. L think he was
right when he referred to one of the dams;
I forget the name now. I think he re-
ferred to Kadana. I think he was right
when he said that some action must be
taken when persons are deprived of their
Jand which is their source of livelihood,
and some rehabilitation programme should
be undertaken immediately.

Sir, for want of time I would not like
to dilate on other points that were made.
Some of them were quite interesting. T
would have liked very much to hear criti-
cism at the present juncture on the
broad economic situation in the country
so that I could take advantage of it but
unfortunately I did not come across
any such criticism and therefore 1 would
conclude with this remark that .

SHRI REWATI KANT SINHA: What
about the Third Pay Commission ?

SHRI R. K. KHADILKAR: Every
point has been taken note of and serious
thought will be given to each of them.

Siv, with these words I conclude.
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THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN) : The question is:

“That the Bill to provide for the autho-
risation of appropriation of moneys
out of the Consolidated Fund of
India to meet the amounts spent on
certain services during the financial
year ended on the gist day of March,
1968, in excess of the amounts
granted for those services and for that
year, as passed by the Lok Sabha, be
taken into consideration’’.

The motion was adopted.
THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : We shall now

take up clause by clause consideration of
the Bill.

Clauses 2 and g and the Schedule were added
to the Bill.

Glause 1, the Enacting Formula and the Title
were added to the Bill.
SHR1 R. K.
I move ;

“That the Bill be returned.”

KHADILKAR: Sir,

T ke question was proposed.

SHRI NIREN GHOSH: Sir, one
minute. The Minister unnecessarily
intervened and said. . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : We are having
another Bill. We want to finish the whole
work today.

KUMARI SHANTA VASISHT : Only
one point I want to make. When Members
from the Treasury Benches have been
attacking a Cabinet Minister none of
their Ministers got upto say that it was
a campaign of vilificatior but now they
are talking of vilification though the
facts have not been challenged by them.
They have not replied and they cannot. .,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is all right;
you have said all this.

KUMARI SHANTA VASISHT
When one of their own . Members was
attacking one of the Cabinet Ministers
for six months continuously was it not
a campaign? But they did not raise their
little finger at that time. They have
forgotten that their own Prime M'nister
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criticised the public sector and when
I remind them of this, they talk of
vilification. )

THE  VICE-CHAIRMAN (SHRI

AKBAR ALL KHAN) : That will do.
The question is :
“That the Bill be returned’.

The motion was adopted.

THE  VICE-CHAIRMAN  (SHRI
AKBAR ALI KHAN) : Now we shall take
up the next Bill.

The question is :

“That the Bill to authorise payment
and appropriation of certain further
sums from and out of the Consolidated
Fund of India for the services of the
financial year 1969-70, as passed by

- the Lok Sabha, be taken to consi-
deration.”.

The motion was adspted.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : We shall now take
up the clause by clause consideration of
the Bill.

2 and 3 and the Schedule were added
to the Rill.

Clauses

Clause 1, the Enacting Formula and the Title
were added to the Bill

SHRI R. K. KHADILKAR:
move :

“That the Bill be returned.”

Sir, 1

The question was proposed.

[RAJYA SABHA]

SHRI K. P. SUBRAMANIA MENON:
Sir, just to put the record straight. The
Minister while replying to the debate
referred to the facts mentioned by Mr.
Niren Ghosh regarding the use of the CR P,
and he said that these are not true. I
would ask the Minister on what authority,
on the basis of what knowledge he said

this because those facts are absolutely
true.
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN)
it already.

: You have said

SHRI K.P. SUBRAMANIA MENON:
The second point is, Mr. Balachandra
Menon referred to the point that we preach |
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the theory After us the Deluge’. This is
absolutely wrong. As far as we are con-
cerned we say what we feel and we do
what we say. We do not practise a double-
faced policy like the Communist Party
of India. When we say we will have
struggle and Administration together we
do it. Even when we were in the Go-
vernment we encouraged the struggle of
the working people for their rights and
even when we are out we will continue
to do it, whereas in the case of his party
they do not believe in this sort of thing.
They think that the moment they come
into office they could get everything done.

SHRI BALACHANDRA MENON : I
will have to speak on this. Sir, he is
attacking us as a party and it should not
be allowed to go unchallenged. He thinks
he can go about bluffing.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : You sit down,
Mr. Balachandra Mecnon.

(Interruptions)

SHRI BALACHANDRA MENON :
It is all untrue and false. I have to answer
him. He cannot get away with it like that.
He is telling lies.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : I am asking you
to sit down.

SHRI KRISHAN KANT: Sir, I will
take only one minute. He referred to two
points. One is about the bureaucrats. I
do not wish to say much but if Mr. Bakshi
meets the press and his behaviour is like
that it is our duty to criticise. Secondly
may I know from the Minister whether
rumour that forward trading is going to
to be opened up is true ? The monopolists. . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : That is a new
point that you are making.

SHRI KRISHAN KANT: May I know
from the hon. Minister whether the
Government will say that forward trading
will not be opened up ?

THE VICE-CHAIRMAN
AKBAR ALI KHAN) : Now, I
put the question.

(SHRI
shall

SHRI KRISHAN KANT: Why has
he nothing to say ?
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) He is not
replying.

SHRI KRISHAN KANT: Why ?

Toes he not know ?

SHRI R. K. KHADILKAR: The
forward trading issue was not brought
in the cou se of the debate. If he refers
to it later on I am not supposed to reply
to that.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN) : The question is:

“That the Bill be returnd.”
The motwn was adopted.

SOME HON. MEMBERS:

adjourn now.

We can

REFERENCE TO RELEASLE OF
SHRI RAJNARAIN, M.P,
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): First I will give
you some good news. Our friend, Mr.
Rajnarain, has been released. I will read
out the letter :

“I have the honour to inform you that
Shri Raj Narain, member of the
Rajya Sabha, was tried at the New
Delthi Courts before me on a charge
under section 188 I. P C. He pleaded
guilty to the charge and as such was
convicted.

On 23-12-69 after a trial lasting for
one day I found him guilty of an
offence under section 188 I. P C. and
sentenced him to imprisonment till
the rising of the Court. He has been
released after the expiry of the sen-
tence.”

S. DHUME,
Judictal Magistrate, New Delh.

SHRI LOKANATH MISRA Sir,
tomorrow I am told that a half-an-hour
debate has been admitted. I do not think
there would be any difficulty in dealing
with the half-an-hour debate. I am very
much concerned about it and that i> why
I wanted the next Bill also to be taluke
up today. If that is assured by the Govern-
ment I have no objection.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): We will
this now.

(SHRI
finis h
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THE MINISTER OF SUPPLY AND
THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
R. K. KHADILKAR): Sir, I beg to
move :

“That the Bill to authorize payment and
appropriation of certain further sums
from aad out of the Consolidited
Fund of the Union _ territory of
Mauipur for the services of the financial
year 1969-70, as passed by the Lok.
Sabha, be taken into consideration’’.

This Bill arises out of the Supplemen-
tary Demands voted by the Lok Sabha on
the 1gth December, 1969 amounting to
Rs. go.g7 lakhs. The Supplementary
Demands statement was circulated to hon.
Members on the 8th  December, 1969
and full explanations for the additional pro-
visions asked for have beed given therein.
The main items of additional expenditure
are grant of ad hoc  allowance to Govern-
ment employees posted in  hill areas,
payments on account of replacement of
arms equipment etc. of the units of
Assam Rifles posted in Manipur, addi-
tional expenditure on the welfare of
scheduled tribes, construction of office
accommodation for the newly set up
administrative centres in  hill areas and
purchase of accommodation for the Union
Territory’s Liaison Office, Calcutta.

I do not propose to say anything more
at this stage but would tiy to meet the
points that may be raised by hon. Mem-
bers during the discussion.

Sir, I move.
The question was proposed.

SHRI S. K. SINGH (Manipur): Sir,
I rise to raise an objection to one item
of expenditure in  this Supplementary
Budget of Manipur. I wonder why the
expenditure for replacement of arms and
equipment of units of Assam  Rifles in
Manipur should be made a charge on the
Budget of Manipur. As the very name
indicates, Assam Rifles are not Manipur
Rifles. As such the aforeaid expenditure
should be included in the Budget of Assam
and not in that of Manipur, so that the
financial dependence of Manipur on the
Centre may not be unduly heightened.
As the Assam Rifles poeple will carry
away the arms and equipment, when they
are transferred from Manipur, the argu-
ment that, as they are for the timc bemng





